Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 17/08/2026

(2022) 09 OHC CK 0046
In the Orissa High Court
Case No : Writ Petition (C) NO.22715 Of 2022

Achutananda Rout APPELLANT
Vs
Tahasildar, Mahakalapara RESPONDENT

Date of Decision : 07-09-2022

Acts Referred:
Orissa Survey and Settlement Act, 1958 — Section 15(B)

Citation : (2022) 09 OHC CK 0046
Hon'ble Judges : Biswanath Rath, ]
Bench : Single Bench
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Judgement

Biswanath Rath, J
1. Heard learned counsel for the Parties.

2. The grievance of the Petitioner involved herein is after disposal of Revision
under Section 15(B) of the O.S. & S. Act, 1958, vide Annexure-1 giving direction
to the Tahasildar, Mahkalapara to implement as per the observation therein.
There has been working out of the order by the Tahasildar concerned, vide
Annexure-2 since 5.6.2018. It is alleged that even in spite of such development,
the corrected R.O.R. is not made available to the Petitioner nor is it even
available in the Website for the Petitioner at least taking out a copy through the
Net mode.

3. This Court finds, if the order of the Competent Authority, vide Annexure-1 is
already worked out, there is no reasonable cause in not bringing the corrected
R.O.R. on Record. In the process, this Court disposing of the Writ Petition directs
the O.P. to forthwith publish the Record of Right and make it available by
completing the entire exercise within a period of one month from the date of
communication of this order.

4. A free copy of this order be supplied to Mr.U.K.Sahoo, learned ASC.
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